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S h ii  C . D . Pande s O f the personnel ?
Shii Jagfivan Ram : O f the workers 

employed. I f  the decision is in favour o f 
the air companies, this amount is likely 
to be increased by Rs. 25 to 30 lakhs.

Shri Kamatfa : Is the matter of 
compensation made a justiciable matter 
before the Tribunal ? '

Shri JagJlvan Ram ! I will refer the 
hon. Member to the Air Corporations 
Act.

Shri Kamath: Why have you followed 
a diffemt policy ?

Shri T. N. Singh : There are a 
number of cases that are under reference 
to the Tribunal, in respect of which no 
settlement was possible by negotiation. 
May I know what their total implication 
is in terms of money ?

Shri Jaglivan Ram t There is only 
one point before the Tribunal, as I have 
said, and that is regarding the liability 
o f the companies in respect o f the ac
cumulated leave of the employees.

Shri Heda : The hon. Minister has 
stated that there is only one point in 
respect o f which the amount involved is 
to the tune of Rs. 20 to Rs. 25 lakhs. 
W hy is it that even though it is now about 
two years since the airlines have been 
nationalised, yet the amounts that have 
been agreed on these lines have not been 
paid ?

Shri JagJivan Ram : The hon. 
Member has not followed the reply that 
has been given by the hon. Deputy 
Minister. The amount agreed to is to 
be paid in two ways. Some portion is to 
be paid in cash, and the other portion 
to be paid in bonds. In respect of 5 
companies, the cash portion has already 
been paid, and the bonds are likely to issue 
very shortly. Regarding the remaining 
companies some minor adjustments are 
going on, and as soon as they are settled 
the cash payments will be made.
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M r. D ep u ty  S p eaker : This relates 
to health and not to commerce.
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Mr. Deputy Speaker i The hon. 
Member ought not to address the Man- 
traniji. He should address the Chair.

Shri Kam ath : I did not address the 
Mantraniji.
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Mr. Deputy Speaker t Can’t there
be a reconciliation between goodness 
of quality and cheapness of material ?
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Mr. Deputy Speaker x It does not 
arise. The hon. Member has not been 
following the questions and answers. 
What was asked was that if  homoeopathy 
is cheap, why is it not given or adopted ? 
The answer of the hon. Minister was 
that cheapness is not the primary considera
tion, so far as the poorer sections are 
concerned ; quality is the consideration. 
Therefore, that question does not arise.
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Mr. Deputy Speaker t The ques
tion was this : because homoeopathy is 
cheaper than allopathy, why dont* you 
adopt homoeopathy? The answer of the 
hon. Minister was this : merely because 
something is cheaper, we arc not going to 
adopt it. It is a question of quality. 
This does not involve any reflection on 
hom'^eopathy or any decision that homo- 
oepathy is worse than allopathy.

Shrlmati Sushama Sen : May I
know if there is in contemplation such 
a hospital in Bihar for poor patients. 
The hon. Minister said that there would 
be such hospitals only in Madras and 
Bombay. Why should Bihar and Beng^ 
not have the same facilities?

Ra|kumari Amrit Kaur : The simple 
answer to that is that there is no insti
tution in Bihar which could be up
graded. The one that does exist and is 
possible to upgrade is in Calcutta, and 
there is one m fiombay also.
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Mr. Deputy Speaker! I pass on 
the next question. '

Accident Committees

*75. Shri A. K. Gopalan: WiU
the Minister of R ailw ays be pleased to 
state :

(a) whether it is a fact that some 
**Acadent Committees’ ’ are fimctioning 
in the Loco and Railway Workshops on 
the Southern Railway ;

(b) if so, when and how these Com
mittees were constituted j ai\4

(c) what are their functions?

The Parliamentary Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a)
No ‘ ‘Accident Committees’* as such are 
fimctioning on the Southern Railway, 
but in certain workshops of that Railway 
“ Safety First Committees”  are func
tioning.

(b) The “ Safety First Conmiittees”  have 
been in existence in certain workshops of 
the Southern Railway for quite a number 
of years and are constituted by the Works 
Managers.




